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respodónt to file written statement. 
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Order of the Tribunal 

120.5.2002 . 	List again on 26.6.2002 so that 

Mr B.C.pathak, learned dl.C.G.s.c 

for the respondents may obtain nece-

ssary instruction on the matter 

Inc luding the record. 

Member 	 ViceChairrnan 
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Heard  counsel for the parties. 

Hearing concluded. JUdiient delivered 

in open Court, kept in separate 

sheets. 

The application Is allowed in 

terms of the order No order as to 

costs. 
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VP. (C) No. 7128 of 2003 

EFORE 

BLE HE CHIEI JUSTICE MR. B.aREDDY 
E HO 1'BLE MR., JUSTICE P.i,ARWAL 

dRDER 

i4.12.20t 

B.? Redd ..C.J.- 
He fli Mr H. Rah; afl, learned AssIstant Soflcltot 

General a pearin on behalf at the Union of india. 

Tb Uhion- of India aggrieved by the Order dated 

7.8.2002 assed lry the Can ra) Administrative Tribunal in QA 

No. 324) D1 has filed the resent writ *ftioni invoking our 

traordur4ry1iIris Iction und rArticle 226 dl thR (astItiition of 

• 	 India to juaSh ti simpugod order passe4 by the Central 

• •• 	 Administrative Trib meL. 

TheI Impugn d order 4 the Tribunaljmflrefr directed the 

appeflant t take ii the mattr afresh and Loisk$ar the case ot 

the respon leflt a licant for 4iving promotin o Electri Ian HS-I 

II thra aspect e effect 1from the date of promotion 01I 

• 	respondei Nag. 6, 7 and .8 h all conseq400k benefits. 

Acci ding ti the petitli er the abode Order ves passed 
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comes with the no of con oration, hel can be promoted to 
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the post o Electri Ian HS-IL The Tribunl also reiterated 

earlier viev in the I atter and ccordingly directed the appellant 
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	to conside the 4i é olthe respondent applicant afresh 1r 

accordance1with Ia There I no direction as Such.Issued by, 
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	the Trihun4.direC4flg the a peflint herein to prOmote the e  

respondent appuca4t. Th dir than is to ,aonslder the case 01 

• 	the respor4ient a4pcant in accordance with law. If the 

respondent applita4t comes 	in the ziie of cosiderat1O1t 

and attains inanty 4 getting 	motion, the view taen by th 

TrIbunal r1alns urhaflenge However, it is rIot open to th 
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Sri 	 PPLICANT(S) 
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Union oflndia&OrS: 	 RSPON.NT(S) 

Sri B.C.Pathak, Addl.C.G.S.C. 	 TH 
RSPUNiJiNT(S) 

L ON'L 	MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN 

,ON BL-L, 	MR K.K.SHRM, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to sce 
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J To be referred to the Reporter or not 7 

Whether their Lordships wish to see the.fair copy of the 
judgment 7 

vihethor the juciginent is to DC circuiated to tne ocnr 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No. 24 of 2flfll.. 

Date of Order : This the -th Day of August, 2002. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Shri Kalipada Roy, 
S/o Shri Kokil Chandra Roy, 
Designation Electrician (SK) 
C/o G.E.,868 EW, 
C/o 99 APO 	 ...pplicant 

By Mvocate Shri M.Chanda. 

- Versus - 

The Union of India, 
through the Secretary, 
Ministry of Defence, 
New Delhi. 

The Engineer in Chief, 
Army Headquarters,. 
New Delhi. 

The Chief Engineer, 
Eastern Command, 
Fort William, 
Calcutta-21. 

The Garrison Engineer, 
Ranga Pahar, 868 EWS, 
Nagaland, C/o 99 APO. 

Works Engineer, 
Headquarters, 137, 
C/o 99 APO. 

MES/238104, 
Shri C.M.Mallik. 

MES/243604, 
Shri Ramakanta Paul. 

MES/238304, 
Shri Raindra Nath. 	 ...Respondents 

By Advocate Shri B.C.Pathak,7\ddl.C.G.S.C. 

contd. .2 



-2- 

ORDER 

CHOWDHTJRY J(v.c) 

This application under Section 19 has arisen and 

is directed against the action of the respondents in not 

considering the case of the applicant for promotion to 

the Grade of Electricial Highly Skilled Grade II in the 

following circumstances. 

2. 	The applicant was first appointed as Switch Board 

ttendant (SB1 for short) on 3.6.68 through Employment 

Exchange under Garrison Engineer, MES under Ministry of 

Defence. He was thereafter promoted as Electrician on 

31.7.82 and serving as such till the date of filing of 

this application.The applicant is a Matriculate and also 

a ITI diploma holder in electrical trade. The next higher 

grade of promotion is Highly Skilled Grade-Il 

Electrician. The criteria for promotion from Electrician 

to the grade of HS Grade-Il Electrician is three years 

service in the grade of Electrician. The applicant 

completed 3 years of service in 1985 and also possesed 

the requisite qualifications. 7ccording to applicant the 

respondents 6 to 8 who are junior to him in service as 

Lineman were promoted to HS Grade-Il in 1986 even without 

holding the trade test. The respondents 6, 7 and 8 were 

initially appointed as Lineman on 1.8.72, 3.4.82 and 

1.8.72 respectively whereas the applicant was appointed 

as SBA on 3.6.68 much ahead of the three respondents in 

point of time. The applicant moved the authority for 

considering his case for promotion in right perspective, 
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failing to get appropriate remedy he moved this 

Tribunal by way of filing an application which was 

registered and numbered as O.7.19/95. The Tribunal by 

judgment and order dated 24.11.1998 directed the 

respondents to reconsider the claim of the applicant 

for promotion to the post of Electrician HS Grade-Il 

under the one time relaxation scheme and also directed 

to hold a Review Departmental Promotion Committee to 

consider promotion of the applicant as in 1986. 

Pursuant thereto a Review DPC was held and the 

respondents by the impugned communication dated 

10.12.1999 informed the applicant that there was no 

supersession and his case could not be considered for 

promotion. Hence this application assailing the 

legitimacy of the action of the respondents. 

3. 	The respondents submitted its written statement 

denying and disputing the claim of the applicant. In 

the written statement the respondents stated that one 

time relaxation for promotion of Electrician(.K) to 

Electrician HS-II was done vide a letter dated 6.6.86. 

In the written statement the respondents categorically 

stated that they received the copy under CE Eastern 

Command, Calcuta letter No.131500/2k/760/Engrs/EIc II 

dated 24.6.1986. The category of Electrician (K) and 

Lineman 	was clubbed 	together for 	promotion to 

Electrician HS-II. 	Considering the 	above 	policy of 

contd. .4 
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Government common seniority of Electrician (5K) and 

Lineman was taken and the senior most individuals, who 

were within the purview of 20% strength, was not 

considered for promotion by the DPC conducted during 

1986. It was also stated that the persons whose names 

were mentioned in the application were junior to him 

were promoted as they were covered under separate 

promotion order for SB's without any representation at 

that time. It was also stated that as per the judgment 

of the Tribunal a Review DPC was held, the applicant 

could not be promoted since he was not under the 

purview of seniority of 2fl% strength as per one time 

relaxation offered by the Government. The materials on 

record clearly indicated that the respondents 6, 7 an 

8 were junior to applicant when their cases were taken 

for consideration to Electrician HS-II. The Tribunal in 

its earlier judgment referred this aspect of the matter 

at para 5 of the judgment and recorded that three 

respondents were junior to the applicant in the 

respective cadre equivalent to the Grade of SB. He was 

omitted from consideration in 1986 under the one time 

relaxation of promotion from skilled grade to 

Electrician Highly Skilled Grade II while the three 

respondents mentioned above were promoted. The 

respondents attributed this omission to the applicant. 

The Tribunal expressed its distressat the stand taken 

by the respondents and observed that there was no 
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justification to ignore the applicant for promotion 

when he was within the eligible zone of consideration. 

In the circumstances the Tribunal directed to hold a 

Review DPC. The review DPC was held and this time also 

the respondents overlooked to consider his case in 

proper perspective. The respondents in its 

communication dated 10.12.99 also mentioned that DPC 

was conducted as per the provisions of E-in-C's Branch, 

Army Headquarters letter No.90270/89/TGS/El(UI) dated 

6.6.86 in which Electrician (5K) of the seniority upto 

pril 1982 were promoted as per the availability of 

vacancies. The communication dated 6.6.86 related to 

fitment of, industrial workers of MES in the pay scales 

recommended by the third pay commission and 

recommendations of the anomalies committee. In that 

comunication the inter-se-seniority of Lineman and 

Electrician is mentioned at clause (b) at para 2 which 

are reproduced below : 

"Inter-se 
seniority-Lineman , Electrician 
The existing Electricians has been 
promoted 	from 	the 	post 	of 
Lineman/wireman/SBA and were in 
higher pay scale from a much 
longer time than the existing 
Lineman. Therefore all of them are 
enbloc senior to the existing 

II 
 Lineman. 20% of the authorised 

strength which will be sanctioned 
as Highly Skilled Grade II, will 
be filled in order of seniority by 
Electricians. Since the existing 
Lineman are junior to 
Electricians, they will not he 
eligible for promotion to HS Gde 
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II till such time all the existing 
Electricians 	are 	promoted 	to 
Electrician HS-II.". 

On perusal of the same it appears that the very document 

itself indicated for considering the case of promotion 

to the Electrician HS-II in order of seniority. Since 

the existing Lineman were junior to Electrician they 

would not be eligible for promotion to HS Grade-Il. 

Admittedly the applicant was promoted to Electrician on 

31.7.1982. The applicant was holding the post of 

Electrician and he was first to be promoted as 

Electrician HS-II and only thereafter the Lineman and 

junior electrician were to he considered. The Tribunal 

by its order directed the authority to consider the case 

of the applicant for promotion by holding a review DPC 

to the Grade of Electrician HS-II under the one time 

relaxation scheme under which the respondents 6, 7 and 8 

were promoted. Therefore the question of assessment of 

merit was also not relevant as was mentioned in the 

communication dated 10.12.99. As mentioned earlier the 

applicant was promoted as Electrician on 31.7.82 and 

prior to it he was holding the post of SBA which was 

equivalent to Lineman, Wireman etc. The respondents 6, 7 

and 8 were junior to the applicant even in the rank of 

SBA/Lineman. In O.A.19/95 the Tribunal adjudicated the 

issue. The respondents were 	only 	to issue promotion 

order with retrospective effect which they failed 

contd. .7 
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to do. The impugned action of the respondents 

communicated vide letter No.1015/KPR/184/Ei Con dated 

10.12.1999 therefore cannot be sustained and accordingly 

the same is set aside and the respondents are directed 

to take up the matter afresh and consider the case of 

the applicant for giving promotion to Electrician HS-II 

with restospective effect from the date of promotion of 

respondents No.6, 7 and 8 with all consequential 

benefits. 

The application is allowed, to the extent 

indicated. There shall, however, be no order as to 

costs. 

K.K.SHARM7\, 	 D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE CHSIRMN 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(An Application under Section 19 of the Central Administrative Tribunals Act, 

1985) 

O.A.No .... 2L./2OO1 

BETWEEN. 

Shri Kalipada Roy, 

Sic Shri Kokil Chandra Roy, 

Designation Electrician (SK), 

C/a. G.E. 1  868 EWS, 

Clo. 99 APO. 

A 

-AND- 

The Union of India, 

Through the Secretary ;  

Ministry of Defence, 

New Delhi. 

The Engineer in Chief, 

• 	 Army Headquarters, 

IV L/IIU. 

The Chief Engineer, 

• 	Eastern Command, 

Fort WiHiarn, 

Calcutta-21 	 - 

¼ 
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The Garrison Engineer, 

Ranga Pahar, 868 EWS, 

Nagaland, 	
9v 

Clo. 99 APO. 

Works Engineer, 

Headquarters, 137, 

C/o. 99 APO. 	 . 

MESl238104 	L 
Shri C. M. MaI!ik,, 

Electrician H.SJI, 

AGE(i) LEIMAKHONG, 

Clo. 57 MIN Div, 	

. \ C/o. 99 APO. 

MES/243604, 

Shri Ramakanta Paul, 

Electrician H.SJI, 

AGE(1) LEIMAKHONG, 

Clo. 57 MTN Div., 

Clo. 99 APO. 

MES/238304. 

Shri Raindra Nath, 

Electrician H.SJI, 

AGE ElM, 

C/o.154GH, 

Clo. 99 APO. 

I 

$ 

w'_p'_'aa k&y. 
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• . 	 .Respondents. 

DETAILS OF THE APPLICTION 

1. 	Particulars of order against which this application is made. 

This application is made praying for promotion of the applicant to the post 

of Highly Skilled Electrician Grade-Il with retrospective effect, that is from date of 

• promotion of his juniors and also praying for all consequential service benefits 

thereof which he was denied by the respondents vide the impugned letter 

No.1015/KPR/184/E1 Con dated 10.12.1999 de'ing tho judgment and order 

passed by this Hon'ble Tribunal on 24.11.1998 in O.A. No.19195. 

2.. 	Jurisdiction of the Tribunal. 

The applitant declares that tle subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation, 

The applicant further declares that this application is filed within the 

tation prescribed under section-21 of the Administrative Tribunals Act, 1985. 

Facts of the case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

4.2 	That the applicant was initially appointed as Switch Board Attendant 

(A\ , 	 fl 1OtP +kr,.i,,,ik 	t#tlri,p+ 	vi1r, 	lur.,4er (rrpery% Lai  V 	' 	 I 	'%# 	 I II 'd4I I 	I I 
IfI7 

 I I II IL 	/I IM 	 4I I4I 	 I ISI I 

Engineer, in the Department of Military Engineering Service (MES) under 

Ministry of Defence. The applicant was thereafter prnoted as Electrician 

0 

97, 
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161 
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-a 
	 on 31.07.1982 vide letter No.GE 869 P10 No.32/15/82 and Headquarters 

137 Works Engineer's letter No. /401/1/1154/El dated 07.07.1982. The 

applicant has been presently serving as Electrician under Garrison 

Engineer (GE) 868 WS C/o. 99 APO. 

4.3 That the applicant belongs to the Schedule Caste Community. He is a 

matriculate and also a ill diploma holder in Electrical Trade. 

	

4.4 	That as per rule, the next higher grade is the High Skilled Grade-Il 

Electrician and the criteria for promotion from Electrician to the grade of 

High Skill Grade Ii Electrician is three years service in the grade of 

electrician. The applicant in the instant case, by virtue of completing the 

aforesaid. period of three years in 1985, was due for promction to the 

grade of High Skilled Grade-il Electrician in 1985. 

	

4.5 	That surprisingly, although the applicant had attained elgibility for 

(/7 promotion to the grade of High Skilled (H.S.) Grade-Il and that he 

possessed requisite qualification i.e. matriculate and III passed certificate 

in Electrical Trade, his case was not considered for promotion in the 

year• 1986 whereas 3 (three) of his junior colleagues 

(respondent No.6 to 8) who were serving as Line men were promoted to 

the post7 H.S. Grade-li in the year 1986 even without holding any Trade 

Test.,/I'he respondent No.6, 7 and 8 were initially appointed on 

01.08.1972, 03.04.1982 and 01.08.1972 respectively whereas your 

applicant was initially appointed on 03.06.1968 as SBA, i.e. much earlier 
/ 

than the aforesaid three respondents in point of time and as such your 

applicant is senior to all the three respondents aforesaid. 
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4.6 	That being aggrieved at this deprival of his legitimate promotion to the 

post of H.S. Grade-H Electrician, your applicant approached the 

appropriate authorities time and again and submitted several 

representations but all futile. The respondents resorted to some irrational 

pleas and deprived the applicant of his legitimate promotion in an arbitrary 

manner while the persons junior to the applicant were promoted violating 

all principles of law and justice. 

	

4.7 	That finding no other alternative, your applicant approached this Hon'ble 

Tribunal for protection of his rights and interests and this Hon'ble Tribunal 

after hearing the contesting parties and examining the merit of the case 

thoroughly 1  was pleased to pass its Judgment and order on 24.11.1998 in 

O.A. No.19/95 and the relevant portionof the judgment is quoted below :- 

...In the facts and circumstances we are 

of the view that the respondents had arbitrarily 

rejected the prayer of the applicant and we set 

aside the rejection. Accordingly, we hereby• 

direct the respondents to consider the claim of 

the applicant to the promotion to the grade of 

Electrician Hakiv "-" under the I 	- 	II 

aforesaid one time relaxation scheme. For this 

purpose, the respondents shall hold a Review 

Departmental Promotion Committee to 

consider promotion of the applicant to the 

grade of Electrician Highly Skilled Grade-H as 

in 1986. The respondents shall communicate a 

speaking order to the applicant as a result 

thereof within 90 (ninety) days from the date of 

receipt of this order. 

kJ 	c 
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2. 	The app'ication is disposed of as 

indicated above. No costs." 

(Copy of judgment and order dated 24.111998 in O.A. 

No.19/95 is annexed hereto as Annexure-i). 

From the above judgment, it was clear that the rejection of Promotion of 

the applicant being illegal, was set asid3 and the respondents were 

directed to give promotion to the applicant to the grade of H.S. Electrician 

Grade-Il w.e.f. 1986, thereby leaving no choice for the respondents but to 

impIemeit the promotion. 

4.8 That subsequent to the aforesaid judgmem and order dated 24.11.1998, 

and despite long persuasion by your applicant, the order dated 24.11.1998 

was not complied with by the respondents for a long time who eventually 

communicated to the applicant vide one impugned letter 

No.1015/KPR/154/E1 Con. dated 10.121999 that a Review DPC was 

- 	 convened to consider his name for prômoton but his case could not be 

J 	,,,r1k, 	. t,.P,I pr 	,f 	 ' 	 IC. %dI I,I'JI 	 I I 1 V(.4U 	.JII JI ,I II'JI IIy  III 4 .4pJI I#J%%4. II 1W II IU. 

(Copy of letter dated 10.12.1999 is annexed hereto as Aflnexure- 

II) 

4.9 	That consequent upon such vindictive and prejudicial gesture on the part 

of the respondents and non-compliance of the order dated 24.11.1998, the 

applicant filed a contempt petition No.41/99 in OA No.19/95 before this 

Hon'ble Tribunal and the Hon'ble Tribunal vide its judgment and order 

dated 22.03.2001 in CP No.41/99 in OA No.19/95 was pleased to drop the 

contempt proceeding leaving it open to the applicant to tak:e appropriate 

steps as per lawfor assailing the order dated 10.12.1999. 

- t 

OkV 
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(Copy of judgment and order dated 22.03.2001 passed in 

OP No.41/99 in OA No.19/95 is annexed hereto as 

Annexure-Ili). 

4.10 That your applicant be;s to state that the pleas stated by the respondents 

in their impugned letter dated 10.12.1999 for rejection of promotion of the 

applicant are new discoveries of the respondents who did not 

plead/submit the same at the time of hearing of the O.A. No.19/95. During 

that hearing, the ellgibflity of the applicant for promotion was examined at 

length and his eligibility including the seniority etc. was not 

disputed/controverted by the respondents at any point of fime and it was 

established and accepted by the f-(on'blé Tribunal in a conclusive manner 

that the applicant was senior and was eligible for promotion to the post of 

H.S. Electrician Grade-li. It was therefore beyond the scope of the Review 

DPC to declare the applicant ineligible for promotion, particularly when it 

was neither a test nor an nterviow and it was incumbant upon the Review 

DPC to promote the applicant to the post of H.S. Electrician Grade-li in 

terms of the judgment and order dated 24.111998 in order to correct the 

mischieves done by them earlier. 

4.11 That your applicant begs to state that the respondents by rejecting the 

promotion of the applicant defying all canons of law even by disreqardinq 

the valued judgment and order dated 2411.1995 of the Honble Tribunal, 

did not only cause injury to the applicant in his instant promotion to the 

post of H.S. Electrician Grade-H but affected his subsequent future 

promotions as well since his juniors who have been promoted illegally 

superseding the applicant will continue to supersede the applicant in 

subsequent promotions also unless the applicant is promoted with 

/LQc& &9frJ. 
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retrospective effect as H.S. Electrician Grade-Il to set the position right 

and the benefits restored to the applicant as ordered by this Honb!e 

Tribunal. 

4.12 That finding no other alternative, the applicant is approaching this HonbIe 

Tribunal for protection of his legitimate rights and praying for direction 

upon the respondents for promotion of the applicant to the post of .  H.S. 

Electrician Grade-Il with all consequential benefits with effect from the 

date on which his juniors (respondent No.6 to 8) were promoted to the 

said post. 

4.13 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief) with legal provisions. 

	

5.1 	For that the case of the applicant was not considered along with 

respondent No.6 to 8 for promotion to the grade of H.S. Electrician grade-

II although the applicant was eligible and having requisite qualification and 

experience and even senior to the respondent No.6 to 8 in respect of initial 

appointment vis-a-vis length of service. 

	

5.2 	For that the applicant was deprived of the principle of equality as 

compared to the respondent No.6 to 8 in case of promotion which was a 

violation of Article 14 and 16 enshrined in our constitution. 

	

5.3 	For that the applicant has been deprived of further promotional avenue 

and other service benefits including financial loss due to non-consideration 

of his promotion to the cadre of H.S. Electrician Grade-il. 

4 	I.. 	4(__3 4I 	 4k 	• 44 	 f_ 	 LI 	'LP i 	 iiie 	 o, 	 eA2mh!U 	I, 	on LJl 

Tribunal in O.A. No.19/95 decided on 24.11.1998 and it was held that the 

deprival of promotion of the applicant was illegal and arbitrary and directed 
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the respondents to promote the applicant through a review DPC as in 

1986. 

5.5 	For that the grounds now taken by the respoidents for rejection of 

promotion of the applicant i.e. seniority and eliqibflty were not pleaded by 

the respondents during the hearing of O.A. No.19/95 on 24.11 i 998 and•• 

as such there can not be any sustainable reason for the respondents to 

defy the legitimate promotion of the applicant. 

5.6 	For that the applicant is a victim of hostile discrimination and has been 

striving for jusVce. 	 . 

Details of remedies exhausted. 

That the appHcant states that he has no other alternative and other 

efficacious remedy than to file this application. In spite of his best efforts as 

described in Para 4, the applicant could not get justice and he has been deprived 

of, his legitimate rights. 

Matters not previously filed or pending with any other court. 
Op 

The applicant further decres that save and except filing an application 

before this Hon'ble Tribunal in OA No.19/95, disposed on 24.11.1998, he had not 

previously filed any application, Writ Petition or Suit regarding the matter in 

respect of Which this application has been made, before any court or any other 

authority or any other Bench of the TribunaI nor any such application, Writ 

Pettion or Suit is pending before any of them. 

£t 
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8. 	Reliefs sought for 

Under the facts and circumstances stated above, the applicant humbI 

prays that your Lordships be pleased to grant the following reliefs. 

	

8.1 	That the respondents be directed to promote the applicant to the post of 

H.S. Electrician Grade II immediately with retrospective effect from the 

date of promotion of the respondent Nos.6 to 8 in the grade of H.S. 

Electrician Grade-Il with all consequential service benefits including 

monetary benefits. 

	

8.2 	That the impugned letter No.1015/KPR/1841E1 Con, dated 10.12.1999 

issued by the respondent No.5 be set aside and quashed. 

	

8.3 	That the respondents be directed to declare the applicant to be senior to 

the respondent No, o 	the grade of H.S. Electrician Grade-Il for all 

purposes including for the purpose of next promotion. 

	

8.4 	Costs of the application. 

	

8.5 	Any other relief or reliefs to which the applicant is entitled to, as the 

Hon'ble Tribunal may deem fit and proper. 

interim order prayed for. 

During pendency of this application, the applicant prays for the following 

relief :- 

	

9.1 	That the respondents be directed, to consider the promotion of the 

applicant during the pendency of this application. 

	

9.2 	That the respondents be directed not to consider any further promotion to 

respondent No.6 to 8 till final disposal of this appication. 

This'application is filed through Advocate 





- 

12 	
, 

VERiFICATION 

I, Shri Kalipada Roy, S/o Shri Kokil Chandra Roy, Designation 

Electrician (SKi,  CIo. G.E., 868 EWS, do. 99 APO, do hereby verify that the 

statements made in Paragraph I to 4 and 6 to 12 are true to my knowledge and 

those made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this the 	 of 	 '2OO1. 

fIR, 



-Vs- 

The Union of India. 
Through the Secretary, 
Ministry of Defence, 
New Delhi. 

 The Engineer in Chief, 
Army Headquarters, 
New Delhi. 

 The Chief Engineer, 
Eastern Command 
Fort William, 
Calcutta-2 I 

 The Garrison Engineer, 
Ranga Pahar, 
Nagatand, 
C/o. 99 APO. 

 MES/238104, 
Shri C. M. MaIIik, 
Electrician H.SJI, 
AGE(I) LEIMAKHONG, 
C/a. 57 MTN Div., 
CIa. 99 APO. 

13 

Annexu re-I 

CENTRAL ADMINiSTRATIVE TRIBUNAL 
#SI flAJAI IA uvvMnMTI BENCH 

Original Application No.19/95 

Date of Order 	: This the 24th  Day of November 1998. 

I I % P. I III F. P. A.__ 	I I 	1.I .% I 
	D. P. I F. A F I I A I I 	IIP% F. 	I I A I I P. A flLII' 	ivirc. JU I Rs Li. N. 	rcLJ,ri, vI-..,n?\ircIvI 

HON'BLE SHRI G. L. SANGLYINE, ADIv1INISTRATIVE MEMBER 

Shri Kalipada Roy 
Sb. Sri Kokil Chandra Roy 
Designation Electrician (.SK, 
C/o. G.E., 868 EWS, 
C/o. 99 APO. 

Applicant 

By Advocate Mr. B'. K. Sharma, Mr. S. Sarma 

)W2J 

20Q Ont\ 
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MES1243604, 
Shri Ramakanta Paul, 
Electrician H.SJ!, 
AGE(1) LEJMAKHONG 1  
Clo. 57 MTN Div., 
r'i, 	 o 

I-.0 
oa n ,.J._,  

MES/238304, 
Shri Raindra Nath, 
Electrician H.S.II, 

I, 

Wjvi, 

C/o154GH. 
i.,/v.9ArQ 

Respondents. 

Advocate Mr. S. AH, Sr.C.G.SC. 

QRDER 

L 

The reliefs sought for in this Original Application are :- 

"1. 	That the respondents be directed topromote the 

7 applicant to the post of H.S. Grade U immediately with I 
retrospective effect from the date of promotion of the f 
respondent Nos.5 to 7 in the grade of H.S. H with all 

consequential service benefits. 

	

2. 	That the applicant to be declared senior to the 

respondent Nos.5 to 7 in the grade of H.S.0 for all 

purposes including for the purpose of next promotion. 

3. That the applicant to be paid all monetary benefits in 

the grade of H.S.H from the date of promotion of his 

juniors that is respondent nos.5 to 7 and also other 

service benefits." 

13 
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2. 	The applicant is working as an Electrician (skilled) under the respondents. 

He was initiafly appointed as Switch Board Attendant on 3-6-1968. He was 

promoted as electrician (SK) on 31-7-1982. The next promotion is to the Grade of 

Electrician, 1  Highly Skifled, Grade II. He was due for this promotion in the year 

1985 as per rules. According to him he was not however considered for the 

promotion when his juniors, namely; respondent Nos.5 to 7 who were working as 

Line Man were promoted as Electrician H.S. Grade II in the year 1986 without 

'any trade test. Consequently, he prayed before the respondents for his 

.prornotion but was not given a reply till the letter No.105/31/El dated 16-11-1993 

Iwas issued by the Assistant Garrison Engineer Comm.. unicating the letter 

No.131500/2/2401IEngrs.ElC(2) dated 4-1 0-1 993 which is as below 

1. Ref your letter No.70203/2/3269/EIC(2) dated -)CIth  

January'i 993. 

1 	Though the individual is having the Ill Certificate, promotion 

as asked for from Electrician HSDto HS Ican not be 

implemented in the case of promotion. It is only applicable 

for direct recruitees (the semi-skilled for 3 years) and after 

completion of 3 years service he will automatically get skilled 

grade. 

In this case the individual have to pass the trade test for 

promotion to elect I-LS.H and take action accordingly. TJ 
Obtaining sanction for promotion of CEAIs not considered 

necessary. 

Enclosures received under your above noted fetter are 

returned herewith." 

p 
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31
" 
	The contention of the applicant is that the aforesaid decision of the 

rspondents is without any application of mind to the facts of the case of the 

.plicant. He also contended that by the promotion given to Respondent No.5 to 

to the grade of H.S. Grade H Electrician by ignoring him he has suffered 

dscriminatory treatment in the hands of the respondents. 

	

4. 	According to the respondents in the absence of recruitment rules a policy 

ecision was taken to grant a one time r&axation for promotion of Electrician 

(killed) to the grade of Electrician Highly Skilled Grade II to fill 20% of the 

acancies as on 15-10-1984 on seniority basis without qualifying the Trade Test. 

or this purpose the cadres of Electrician (skilled) and Linemen (skilled) were 

!ubbed together in a common cadre and the senior most of the employees were 

romoted againsthe vacancies in 1986. AU the vacancies falling under the 20% 

vere)sea up. The applicant, according to them, had as evident from the 

res to the Original Application belatedly pointed out the fact that he was 

ot promoted to Electrician Highly skilled Grade il only since 11-9-1990, that is 

fter four years from the promotions of the respondents No.5, 6 and 7. However, 

is prayer has been sympathetically considered but it was not found possible to 

bccommodate him in the promotional grade of Electrician Highly skilled Grade U. 

k hey further contend that there is no irregularity in promoting respondent No.5, 6 

:i nd 7 to the grade of Electrician Highly Skilled without their passing the Trade 

:frest as they were promoted under the scheme of one time relaxation for 

promotion of Switch Board Attendant (Selection Grade) to Electrician Highly 

SkiRed Grade II at the time of structural changes to which promotion the applicant 

.had not raised objection at the relevant time. 

The applicant was appointed as Switch Board Operator (SBA for short) on 

3-1-1968. Respondent No.5, 6 and 7 were appointed on 1-8-1 972, 3-4-1 982 and 

/ 
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1-8-1972 respectively in their cadres according to the applicant. These dates 

have not been disputed by the respondents in their written statement. Thus we 

- agree with the contention of the applicant that the three respQnnwere junior 

to the applicant in their respectwe cadres equivalent to thrade he 

applicant was however omitted from consideration for promotion in 1986 under 

the one time relaxation of promotion from skilled grade to Electrician Highly 

Skilled Grade U while the three respondents mentioned above were promoted. 

1 1  The respondents attributed this omission to the applicant. We are astonished at 

the stapcA taken hi the rnondtnfc thaf fhs, 	nrif ast!arA that the 	ljrt ....-........-...-.....,--, ."-"- •; 

was one of their employees who was within the eligible zone for consideration for 

the aforesaid promotion and, further that they should feel that it is righiful for 

them to await the employee concerned to remind them of the facts. We have 

rused the Annexure D to this Original Application in which a copy of HQ CEEC 

cutta Engr. BR letter No.i31500i2124oiiEngrs.Eic(2) dated' 4-10-1993 is 

roduced. The contents of this letter have been reproduced by us hereinabove. 

e are inclined to agree with the contention of the applicant that the rejection of 

is Orayer as disclosed in the letter is without application of mind to the facts of 

e case of the applicant. We have also perused Annexure B to the O.A. in which 

e applicant has stated that he had been agitating his case since 19-6-1987. 

ie applicant has further submitted a reloinder to the written statement to this 

ect which was received by the respondents on 16-11-1 997. This has not been 

by the respondents tli conclusion of the hearing. In the facts and 

circumstances we are of the view that the respondents had arbitrarily rejected 

prayer of the applicant and we set aside the rejection. Accordingy, we hereby 

r:f 
	

the respondents to consider the claim of the applicant to the promotion to 

I, 
 

,M11! 
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he Grade of Electrician Highly Skilled Grade II under the aforesaid on time 

elaxaflon scheme. 

or this purpo, the respondents shall hold 	dewDartmenta1Pr.omotion 

ommiftee.t6' 	 applicant to the grade of Electrican 

in 1986. The respondents shall communicate a 

p,king,fider to the applicant as a result thereof within 90(ninety) days from the 

•ate 	receipt of this order. 	 . . 

The application is disposed of as indicated ab Ye. No costs. 

Sd/ VICE 

GHAIRMAN 

Sd/- MEMBER 

N) 

Fc 
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Annexure-il 

Garrison Engineer 
668 Engr Wks Sec 
Ole 99 APO 

101 4/24/KPR/244/E1 	 13 Dec 99 

MES-238367 
Shri Kahpada Roy, 

CONDUCT OF REVIEW DPO CAT GUWAHATI 
ORDER DATED 24 NOV96 IN OA NO 19/95 

I I 1 1. BY 1% I I I I I ,r r 	r I 1 	. I IF\ 

Refer further to this office letter No.101 4124/KPR/22 1/El dated 12 jun 99. 

In continuation of our above quoted letter, original copy of HO 137 Works 

Engineers 1  C/O 99 APO letter No.10151KPR1134/E1 Con dated 10 Dec 99 is 

enclosed herewith for your information please. 

Please acknowledge receipt. 

Sd/- filogible 
(Ashok Kumar) 
Major 
Garrison Engineer 

L I Lnciv-u 	ff. UeeLI
A 

pyto 

HQ Chief Engineer 
Estern Command 
Fort William 

letterNo. 101 5/KPR/1 85/E1 
Calcutta -  
HO Chief Engineer 
Siilong Zone 
SE Falls 
Shiliong - 11 

HO 137 Wks Engrs 
C/b 99 APO 

For info wrt HQ 137 Wks !flg 

Con Dated 10 Dec 99. 

For info please. 

(/ 
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Continuation of Annexure-H 

Garrison Engineer 
137 Works 

uigiu 1ee1 
C/o 99 APO 

01 5IIKPR/1 84/El Con 
IES-238367 Shri 
:P Roy,Eect (SK) 
rhrough GE 868 EWS) 

CONDUCT OF REVIEW DPC : CAT GUWAHATI 
ORDER DATED 24 NOV 98 IN OA NO 19/95 
FILED BY SHRI KP ROY, ELECT (SK) 

Reference this HQ speaking order No.1015//KPR/147/E1 Con dated 08 

un 99. 

A review DPC was convened to consider your name for promotion to the 

St of electrician Hiqhly Skilled Gde-lI as per the tins enumerated in para4a) 

(c) of this HQ letter referred to in para 1 above. 

Ju  

It is clarified that you were promoted to Elect (SK) wef!82 During 

4+ flD(' 	e #,'rj4I '4d 	r'sr +k 	 rf _  

'S'.# LI 1'S 1d1 	VVI.4s1 'S.II II.4'SL%.. 	4.4,5 	 LI I'.,  

KI 	 1rlOArrf''Ir24 ,IU\ 	.J ñI 	h • 	 . 	• i..: L. 	 ('L.'\ 	t r 	i vii i 	 i yiij uau uv 	ufl uu hi Wi tiCi i 	 vi u 

iority upto Apr 62 were promoted as per the availability of vaanths. ou 

Id not be p romoted because you did not come up to the merit being Ju. 

Your contention that you were not promoted to Elect HS-li ahead of three 

man is also not tenable because you were not on the list of 

VLineman/Wireman on the day DPC was conduct  

- 	f 	f 	 • 	• 	l k 	p1 	. + 	 D %4It I1D(' In 	 1oreo,n 	InJuk 	1a,-en uOfl LO /OL. Cviv i.ii 

of the opinion that no supersession has been done: 

	

This is for your information please. 	 ( ( 

	

Please acknowledge. 	 Tr 
—'- 

A.. 

( 	( 

l'I1/ 
f .1 

ll 

6 

7 

C-' 

SdI-lllegible 
100 . ;\ 
ri_ 	u ii) 

Co! 

WA)ilL, 
'fr 

1i 
~t *L ~ X 

r 

4/ h/ 



(0 
S 

'1 

Annexure-lil 

II IflL 'NTRAL ADNHNISTRATIVE TRIBUNAL 

GUWAHATJ BENCH : GUWAHATI 

ORDER SHEET 

Contempt APPLICATION No.41/99 OF 199 
(A 1O/O 

I 

ApIicant(s) Shri Kalipada Roy. 

Rrspondent(s) 	Col. P. B. Sun 

Advocate for Applicant(s) Mr M. Chanda. M1S N. D. Goswami 

Advocate  for Respondent(s) 	Mr. A. Deb Roy, 

Sr. C.G.S.C. 

This is an appllcation under Section 17 

of the Administrative Tribunals Act for initiation 

of proceeding for contempt of Court for wilful 

and deliberate violation of the order of the 

Tribunal dated 24.11.1998 passed in O.A. 

No.19/95. 

The matter pertains to the iegitimacy of 

the action of the respondents in not considering 

his case for promotion in the right perspective. 

The applicant by way of O.A. No.19/95 sought 

for direction to promote the applicant to the post 

of highi skilled grade U with retrospective effect 

from L11t date of promotion of his UflS with all  

consequential service benefits. The Tribunal 

considered his application and upon hearing the 

learned counsel for the parties and considering 

all the aspects of the matter ordered the 

respondents to consider the case of the 

applicant for promotion to the post of Electrician 

highly skilled grade U under the one time 

relaxation scheme. The respondents were 

C 1  

J 	J! 



61 
ill 

22 

V 

accordingly ordered to hold Review DPC as on 

1986. The Tribunal also specified the time 

schedule for completion of the aforesaid 

exercise. Finally the Respondents by order 

dated 10.12.99 communicated his decision as 

per the aforesaid order that a review DPC was 

convened to consider the case of the applicant 

I for promotion to the Electrical Highly skilled 

grade II and according to the respondents he 

could not be promoted because he did not come 

up to the merit. 

From the aforesaid facts it appears that a 

review DPC was held and considered his case 

and found him ineligible for promotion. Mr. M. 

Chanda learned counsel for the petitioner 

submitted that the respondents in willful defiance 

the order of the Tribunal by not passing the 

order in right perspective on the basis of the 

materials on records. The respondents were 

duty bound to hold that the applicant was eligible ji  
,y 	 rr1 	 r lr 	 êk II 	I I IJLII I 	I I4 	 4II iiy 	III 	

L....I 
II  
wi 

L
,. 	, 

I 	U I
, 

 

order dated 24.11.98 they ought to have passed 

the order for promotion of the applicant. 

Mr. A. Deb Roy, learned Sr. C.G.S.C. for 

the respondents on the other hand submitted 

that the respondents in terms of the order of the 

Tribunal held a Review DPC and found the 

applicant not eligible. 

We have given our anxious consideration. 

The submission of Mr. Chanda may at best be 

erroneous which can be set at right in an 

appropriate proceeding. An erroneous view will 

however not make the respondents liable for 

contempt proceeding. The respondents in terms 

of the order passed in O.A.1 9/95 might have 

(A 
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faltered in the decision making process. But then 

II 	 I 	I IUL 	Fiv 	I IVIM 	LI IL LI I 	I XCQIJVI IUI IL 

disobeyed, not to speak of wflfully, the order of 

the Tribunal. 

In these facts and circumstances we do 

not find any justification to continue with the 

proceeding, on the facts we drop the contempt 

proceeding leaving it open to the applicant to 

take appropriate steps as per law for assailing 

the order dated 10.12.99. 

The contempt proceeding stands closed. 

Sd!- VICE CHA!RMAN 
Sd!- MEMBER(Adm) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWA1jTIBENCHij GUWAHATI 
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?ç. 	 I 
'O.A.NO 324 OF 2001 J 	 - • 	I 	I 
ShnKahpadaRoy 

Lq.T.A1 

Union of India & Ors 
.......Respondents. 

(Written Statements for and on behalf of the Respondent No 1, 2, 3, 4 and 5) 

The Written Statements of the above noted respondents are as follows 

That a copy of the O.A.No 324/2001 (referred to as the "application") has been 

served on the respondents. The respondents have gone through the same and 

understood the contents thereof. The interest of all the respondents being similar, 

common written statements are filed by all of them. 

That the statements made in the application, which are not specifically admitted, 

are hereby denied by the respondents. 

That with regard to the statements made in para 1 of the apjlication, the 

answering respondents state that the application is barred by law of res-judicata. The 

entire matter was heard and finally decided and the competent authority also held the 

• Review Departmental Promotion Committee (in short Review DPC) and the Review 

DPC also found the applicant ineligible for promotion to Electrician Highly Skilled 

Grade-TI. 
• .4. 	That with regard to the statements made in para 2,3, 4.1 and 4.2, the respondents 

have no comment to offer. 

That with regard to the statements made in para 4.3, the respondents state that 

though the applicant belong to S/C Community, he was appointed initially under 

General quota. 	 - 

That with regard to the statements made in para 4.4, being matter of rules, 

nothing is admitted beyond limits of such rules. 

That with regard to the statements made in para 4.5, the respondents state that 

Engineer-in-Chiefs Branch had given one time relaxation for the promotion of 

Electrician (SK) to Electrician HS-II on the basis of seniority of 20% strength of Elect 

(SK) vide their letter No 1 90270/89ITGS/EIC III dated 06 Jun 1986 Copy received 

under CE astern Command, Calcutta letter No 131 500/2A1760/Engrs/EIC II dated 

I 

I 
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 /.The 24 Jun 198 	category of Elect (SK) and Lineman have been shown as clubbed 

cadre for the promotion to Elect HS-II. Considering the above policy of Government, 

while conducting DPC during 1986, common seniority of Elect (SK) and Lineman was 

taken and the senior most individuals, who were within the purview of 20% strength, 

he was not considered for promotion by the DPC conducted during 1986. The 

individuals, whose names were mentioned by the applicant in original application as 

juniors to him, have been promoted as they were covered under separate promotion 

order for SBA's without any representation at that time. 

That with regard to the statements made in para 4.6, the respondents state that 

the individual submitted applications to consider his case for promotion to Elect HS-I1 

after a gap of 4/6 years. Though time barred, the appeals were - considered 

sympathetically at appropriate departmental level- and rejected since he did not come 

under the purview of one time relaxation for the promotion of Elect (SK) to Elect HS-

II as per Govt policy. Hence the claim of the applicant that juniors to him were 

promoted violating all principles of Law and justice are denied. 

That witljegard to the statements made in para 4.7, the respondents state that in 

theic1nt of OA No 1 9/95, the respondents were asked to hold a Review 

Departrnental Promotion Committee (in short Review DPC) to consider promotion of 
- - 

the applicant to the grade of Electrician Highly Skilled Grade II (Elect HS-II) as in 
- 	 -  

1986. 	 a Review DPC was held and it was also of the view that j 
- -..-.- 	 -,------- 	 -----.--. -r 	

( 

•the applicant could not be promoted since he was not under the purview of seniority of \ 
- 	 ---.-_----_-- 	 - 	

---.-..- 	 ( 

20% strength, who were promoted during 1986 as  

-

per one time relaxation offered by ' 
 

the Govt. 
-'--. 

That with regard to the statements made in para 4.8, the respondents state that as 

per the directions of the Hon' ble CAT Guwahâti judgement in OA No 19/95 dated 24 

Nov 1998, speaking order bearing letter No 101 5/KPR/1 84/El Con dated 10 Dec 1999 

was issued to the applicant, by Commander. HQ 137 Works Engineers, C/O 99 APO 

after conducting Review DPC. 

That with regard to the statements made in para 4.9, the respondents state that 

the respondents acted bonafide as per law and also the directions of the Hon' ble 

Tribunal, hence there was no illegality done by the respondent in this case. 

* 	 Contd... 3/- 

I 711 
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12 	That with regard to the statements made in para 4.10, the respondents state that 

as per the directions of the Hon' ble CAT Guwahati, a Review DPC was held and the 

eligibility conditions as laid down during the initial DPC held during 1986 were taken 

into consideration. Considering all the relevant factors, Review DPC was of the view 

that the applicant could not be promoted since be was not coming under the purview of 

20% strength, who were promoted during 1986 as per one time relaxation offered by 

the Govt. 

That the answering respondents deny the correctness of the allegation in para 

4.11 and state that the j udgement of Hon' ble CAT Guwahati delivered on 24.11.1998 

in OA NO 19/95 was implemented in to-to. Since the applicant was not under the 

purview of 20% strength, who were promoted during 1986 as per one time relaxation 

offered by the Govt, the question of superseding, as claimed by the applicant, is 

denied. 

That with regard to the statements made in para 4.12 and 4.13 of the application, 

the respondents state that since the judgement of Hon' ble CAT Guwahati in OA No 

19195 filed by the applicant for the same cause of present OA was implemented in to-

to, hence the applicant can not come again and again with same cause of action against 

the same parties, the case having been decided and disposed of finally. 

That under the facts and circumstances of the case and law, the grounds in para 

5.1 to 5.6 shown by the appjcant can not sustain in law and hence the application is 

liable to be dismissed as devoid of any merit. 

That the respondents have no comments to para 6 and 7 of the application. 

That with regard to the statements made in para 8.1 to 8.5, the respondents state 

that in view of the facts and circumstances of the case and the provisions of law,, the 

ipplicant is not entitled to any relief as prayed for and the application is liable to be 

dismissed with cost. 

In the premises aforesaid, it is, therefore, prayed that your Lordships 

would be pleased to hear the parties, pursue the records and after hearing the 

parties and pursuing the recdrds. shall further be please to dismiss the application 

with cost. 

Contd... 4/- 
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In 

VERIFICATION 

I, Shri Ashok Kumar, presçntly working as Major, Garrison Engineer, 

868 Engineer Works Section, being competent and duly authorised to sign this 

verification, do hereby solemnly affirm and state that the statements made in para 

f h I 	are true to my knowledge and belief and those made in para 

being matter of records, are true to my information 

derived there from and the rest are my humble submission before this Hon ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification in this 	day of March, 2002 at Guwahati. 

As 

GahffIflc?  

a 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(S4 

No. 328 of 2001 

Shri Kalipada Roy 

Union of India & Ors, 

Submission of documents in support of 

the contentions made by the applicant 

No. 328/2001. 

The app 11 cant above named most. humbly and respectfully begs 

lo state as under 

That the applicant being aggrieved at the rionconsideratiOfl 

of his promotion in terms of the ,judgment and order passed by 

this Honbie Tribunal on 28.11 .98 in 0A No. 19./95 filed 

he No, 324/2001 before thi Hon b1e Tribunal praying 

for promotion of the app lican L t:o the post of Highly skilled 

Electrician prade - II tjlth retrospective effect • that is 

f rorii the date of promo'tlOn of hisun :iors and aiso praying 

for al 1 consequential service banal its thereof which as 

den led by the respori den ts 



z 

i 

211 That in suppor t of the con t:entions made by the applicant in 

the said 0. A. No. 24/2001 which is pending before this 

Hon ble 1 ribunal for adjudication,, the applicant bes to 

bmit the following documents herewith which will be 

r'equ lred for proper cdi udication oft he case; 

(a) L..etter No, 91026/EIc/88/D(w-ii) dated 24687 issued by 

the Ministry of Defence, (lovt, of India, New Del hi 

pertain iriq to Rational isat:ion of Trades oft he 

industrial cadre of the MES. 

() Le tte. r No 1455/DPC/9697/49/ EIA dated 13 1 97. issued by 

the Commander Works Engineers Shiliong pertain ing to 

promotion to the grade of Electrician (Highly Skilled 

Grade-II), 

() Order dated 31. .1,0,2000 in M. P. No, 19Y2000 in 0. A. No, 

371/99 passed by this Hon ble Tribunal 

Copy of letter da ted 24.6.87, letter dated 13.1 97 and 

order dated 31.10.2000 are annexed heretoas Annexure-

IV. V and VI respectively, 

3. 	That the submiss ion of these documents are made bone f ide and 

for the ends of justice, 



3 

. Shr'l Kal ipada Roy., 3/a Shri Koki. 1 Chandra Roy, 

working as 	Electrician (3K) ,, C/c. G,.E,. . 86$ EWS, C/a. 99 

PO, 1  do hereby verify that the stat:ements made in this 

application in paragraph 1 to -3 are true to my knoiedqe. and 

:r have not suppressed any material fact 

And 1 sign this the 26th ia y of Jre. 2001.. 

f' 
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Government of Irid1 
141nistrY, of Defee 
NOW De1hj the 24 3ure. 1987 

51 

Sjet : 	A SATI OF ____ • 	 .. 	. 	CAl) E OF THE Z4E/ 

Thop.res&t is pleased to sanction the 
of th foIIowirg catogocies ofpo isonnel in the 

MES in ordortoconf 	to the stiUtuo of theNational Classith,atjon of 0 cUpat1on is- 	. 	 . 1 

0: E.stj Des ignatioj 	 NCO 
	

No 	Pay sca 

• .' 	Chae Electrician 

2' 	Charge MechanI6 

• Charge Mechanic  
Befrigetation 

• 	4 	Driver Mechanical 
EqUipnent 

AiatureWinc1er 
. 	

51 E1etr1ciai 

/ ?e Cabinet 11alr 

/ 83 CaTpenter 

.$aer 

PitterEngirie. 
... . 	

.. 	 . 	 . 

13. 	rigine Artificeii 

• 
: '/12 . Instxt1tnent Repaiter 

nior Electrian 
U-2 

Senior Nochanic 

Senior. 
Refrieration & 
Ajy dónditionig 

Operator Earth 
Nving Machiriely 

$eehanic Petro1 	845,10 - -dos- 
and Diesel Engine 845o13 

(Sic) 

hni-o pDE3cif3lOfl 841..15 ,/..s-dos- 
Instrument 

851,20 

- 

Contdo0..2/" 

Electrician. (SIc). 

Carpenter (Sic) 

* Carpenter (Sic) 

S51010 380..12-500m. 
Bs-15660 

845.70 -do. 

974e 26  
974;L5 386s-ES 
9742O 31Cs-40O 0  
979.10 
851.10 

8i1. 	(1L 

811.2&- 	s-dos- 



0 	 - 

- 	
A  

gerator 	
S 	 •. -- 	

-:--- \TT 	
- - -_ 

) 

13' 	 Nochanie Mechanic 	845,7 9 	 Ref rigerator 

Nachinist (BK) 835.1 - 	..lo.. 
•.,i/ 	riverEti 	,V 	(a) Driver , 	'61.20 6.9 	J-' 	Engine Static (S1Q96i.5 - 

Rod cUei)I) & 	--' (1,) Driver Mbile9?4,45 
,-' -dos. Small  

=a4e  oulpreei , Plant (BK) (e) 9?470
sOrsrs 	 Concrete 	: 210s.$.226..4.25O.. 
ngines Concret&41zers)1ixor () 	 .6-290, 

l6 	Dit3.1er well Boring 	well Driller 	
71?.1 266 3 

1 2$83s.366 	8.um39O 

LineNan. ••. 	

. 	 \ Elecrieian (SC) .855,10* 

	

/ 134 	Sith B oard Attendant /.ectr.tcian '(a) 857• 	s-des. 

	

/19 	Wireznan 	 (Electrician (5K) 
.0.'.;' 	 .1:... 	0 	 • . 	

. 

2.'': 1asöfl 	•.. 	 Son (SKy' J 	951.20D 
95i.40 

0 	. 	951.99 

• 0 • ' , 	 ', 	 . 	

0 	 95:l- 
"-[ 2 	Packer Grade I 	 Packer Ode I J 976.90  

69 

	

>,22r 	Packer Grade II 	 Packer ODE II 
I 	 210-4.5Os-3 

	

/ 23. 	Pipe Fitter 	 Fitter Pipe 	871010 26 :290 

0 iP1Uer 	0 	
iiid,s. 	,/ 	871920.-- 	s-dos- 

	

/

25- 

	

	. Cane Weaver 	0 	 Cane man. 	H 	942.39 210s--.EB-4.. 

\V" 	250s--9O 

26. 'Lift Attendant' 	. 	I4ft Operator . 979.30',. 	s-dos-. 
•. 	 ' 	

0 	 . 	 S 	 ,- 	 . 

	

I 2'1 	Notor pui Attendant 	Pump HcU'se Operator 961.70 260s-629QE6 

28 4 	Ballow Boy 	 B allow Boy 

	

:. '29%"Cable Jointer 	 Cable Jointer 	•857,.3 33é37010... 

Contd, 3/'4 



Xfiec1afljc Lift 'echajj 	(SK)'  

3l 	) Pattern Maker 
" Carenter () 891.20 ' 

Vhjl 	Meehanj Vehicle Mechanic 843,20 
tlelder -z 	

— Welder (5K) 872,10 

oi1or Attendant o1r•Atte., 9624,20 \-< 
• /35, 	Blacksmith 

dant.(SX):'.... 
Blacksmith (5K) 831. tO ................. . 

36 	Moulder  Mouida'() 	' Ole 

27 	PFter Painter (Si) 92.1O 
-9323O 

796.10 '- 
39'. 	'IOperatoi' Pno matic 0,pe rator PnèUms.,. 713.10 Too1' 	•z' t10pi 

---.- --,,-,J 	 . 1 	

' 	
: 	 •• 	 . 	

() 	i Hamme 	. 	
S 	 Hamthea 

() 	 831,40 
250-15.. 90. Mate 	 flate (Se) 	 - 

V1vernan (sS)'" 	. . / 
 

43 	Nazdoor s-" 	 Mazdoor USX)999 

440 	Sanction is also aceorded for the mofificatic' in the existing trades 'as shw below t 	' 

(a) :. 'The 'trade of Ti1or,wi1i 
be abOlished : existing incunibants as Upho1stere, . 	,.• 

• 'The trades of Vcharpo Stringer, Cotl Trimmer an Firerna 
:will: be 'abolished: existing incUbants .i' the' pay scale of Rs,210 
290 will be .Zdesjgflt as Mates,.' The existing CharpoyStringels in the 'pay scale of Rs 1963 will be. redesignat ed as l4azdoors 

• 	. 	• 	 Contd..6_4J00 00 

0 



v 	 * 

'a, - 	--- 
) 	 .-- • 	Lçy 

• Sigwrte r. and Driver Coneso1, will alsq be - abolished and existing .incwnbta 1desigpate as :1: 	paiite and Prjvr Engine Statie resZ,ectjver. 
• 	: There will be no future 	z1.litment of Glazier, Etrid the. category will be abolja 	whe existing hôld rs are washed oUt 	 S  

The relevent recruitment rules, will bè:amended as neeessaxy0  Pending such amendment, reetuitmert asell as the 
InneLs 'of promotion arid dGitiOjli be on the basis of above TLCdificationasa interim maasure 	• 	• 

:. The duties of the posts will be laid down by the 
im.Chie fo  

:This'letter issues with the eourreo  of the Zinistxy -of  Ti 	(Defence vide their Uo.No0l8c9fi$l of 1986 

S. 
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ele 1 Mily 6040 	
Cmmaer.Orksjn. 
Spread a1e Falls 

S 	 8hjllo 	-:.79.01.1  

1455/DPC49/49/ 	
Jan 97 

GS Shillon 
G () Shjllon 

PaooT1oN . I N S TIR U&NT 
PREC1SIOIS INST11Wv1,NT (RE-DSIGN4TD 48 • 	 E.CTtIc1Aj (sALLLU) TO TH1 Gi1j, OF 

	

EL 	 6 	
GP JJJ 

Consecuent to the reconenations of. the Review Dpartmen 
romotjon CCminjttëe meeting hold on 05 Nov 96 COflstjtted'as per 
-1n-Cs Branch, HQ, New Delhi oraer No 

9OO/8/1C(3) dated 10 eb 95, the foflowin bx-MpjS (ae-aes1gnte as iectrjcjan ( ) :. V.ide Government OfIfld'j, 1iflistry of 	leflceaddéfl 	No.91025/ ;.1c(3)/2395/(11) dated. 23 J 	94) are approved for prootidto ie grade .àf 'lctrjcjn (HsI1) with no tjojsGniorjty s shown ainst their names 

Mc No, Name & 	I Prototed ii tate of 	FYrmatjon • 	: 	Designation 	to 	 notional 4 	: •whe'e 

	

S 	 s€niorityj 	• se.rv&i ng  
I withou. 
X linancia1 

• 	.. 	. 	 eiiect 	.. 

	

(b) 
	 e) 

MS/223370 Shri 	Llect (HS-II) 15 Oct 34 	G Satja Gopal 	 hii 	•1ong -. 
rihattacharje.e, 

	

lect (8K,) 	 . 	 • 	 . S.  • 	 • 	

0 MS/29141 Shri 	hlect (Hs-ij) 11 4u 85 	G (F) Shi1l 

	

Rathjndra Nath 	 S 

Brahnechari,  • 	 - - -- - 

S 	 • 

.. 2. . Uef ore the
promoçion are iaplemented,..peaseure th'at these 	
are n4t involved in any discipi.inary ce 

	

• or, Court of In 	Pi,  cases and there 1-5nuthjn 	jn&t tlita  / individuals to wrIrabt witrthoj..din,g i the above prono-tjn, 

S 	 COfltjflQ 
S 	 S  

4 



1 

_. 	._ 

30 	The date iro which tn'ë aiove inaividu.als are brought in 
position against tue pruwted grade should be int.Lriated to this fl. 4 . 

1i nes of the ndvidaLs who cot.ad not bb placed in positiuri in tne 
iiher post stating easuns will be intimated to this Hç by 31 Jar '7 
1 test. 

Necessary casualty to this eflect should be puolished in tie 
t issue if yuu..r P1i. 

P1'rse take iLwedJ_ate necessary action and accord 1)PC 
rity. 	 - 

(shok icumdr) 
Sb 
Coniander Wirks j.4gineers 

CopJ to - 

1) HQ C LC Calcutta 
2)-H CShii.Ln& Zone 

HQChc,(àE)1Shi.L1 0 t 1 & Zone 
CE. (F) Guwahati 
LAO.(rm). Shillon 	'•. 	. . 

AO Gb Sht1lon 
4O G (F) Shil1on 	 . 
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See Rule 42 

lnvThe Central Administrative Tribunal 
GUWAHATI BENCI-I : GUWAHATI 

ORDER SHEET 

APPLiCATION NO. / 	 OFl9 

() 	
. 

Applicant(s) 	c2(3'v 
 

Respondent(s) 	
/(J 

2 

Advocate for Applicant(s) /o (.9 
1 

Advocate for Respondent(s) )/ 	/ 

4vrL L 

* 31.10.. Oc present : The iion'ble Mr Justice D.N. 
I 	 chowdhury,ViceChai 

• q 

Heard Mr M.Chaflda, learned counsel 

for,  the opposite party/applicant .and 

Mr B.c.pathak,learned counsel for the 

petitioner/resPofldentse Mr pathak stated 

that he has been instructed by the 

respondents. Garrisd)n Engineer1 Air force, 

ii3.lOng that the order of :thisTribUflal 

is under process of implementation and 

the department. has already taken steps. 

Aforesaid statement of MrPathak is 

recorded and the Misc .petition is dispo- 

sdof. 
d/\JICCHAINAN 

ertifled to be true C*Vy  

•i%iio Otttei (J) 

ij!1TI 	 ;11W I1 

OenIra Arnnl 	t; • TrIbiC 

vwah 	4r/.i G,wahaV-I 

qrngie)-8 
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